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TR, A9 T T aiEd T A 

e 

7% feeeft, 4 =, 2017 

FTAT. 36().—Ff1T T, At (Fvern) afifer, 1986 (1986 T 29) ¥ sy 3 

IT-ATT (1) AT (3) FTET TEed oTfRFAT FT T F7F g0 AT AT TIHTT o TATAC T =7 HATAT 

F ATET AT, AT 489 (%), AT 30 &irer, 2003 ¥ Ferferfara wotraw weAT 2, te- 

THT A, WK, - 

(i) "3vE T AT ars wE A arter F forut eredt F T uw "wag T A7 ars v v 

a7t ¥ o erex 7 SO 

(ii) =7 F7 & 1 & 18 4% ow wetea wraAteat F wam we freferfem wft oy, gt 

1. TS AT T qeTe 

2. R wfSege, ame, seaw w3 IUTETET 

3. TS witrege, W, Ieaw W= aTeT 

4. o wfemge, war, sew w2 ey 

5. R afSeee, graww, sew 13 T 

6. R afSeze, femame, s w=a T 

8. wfe, TaATAYw, ¥ AW WA, A aTeT 

AT ST WA 
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9. wiem, SEIferm T ST A WA AT I it TIEr 

10. WETET, AE [raea T a7 S Tiafaier aTeT 

11, TR S, AT T 

12. TeT I, TatE A9, Sea7 TR9r ATHTT AAAT IAF GrAAy "I 

13. 3=, gatawor Hranr, TrET GOETT AFAT ITF TratAe e 

14. wzer =, FH gguor R 91 a9=r I79F gt TIEr 

15. w=er af¥T, Ieav w2er Tgu fE=r S aerar ok aia A TIEr 

16. FTET FIHF, TISEATT T R S Aq=T I aiafafar e 

17. 39 wEfter® qfem, avae Yo azET 

18. I WETfATer qfor, AT ¥97 SroT I wiafiar aTeT 

19. I q&T T S ATEA, A7ATT Teft srsaremy ey 

20. g wefter S, @ i G- frawn, awae, e a7 

21. s/t wmEdt F 6= (3) wiaffd, s d awww g qTHT 

22, gTeRE, e T iR TEE-HA T 
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Froqor. T ATLET A F TIOATT H AT 489(H), AT 30 wirer, 2003 FET SHTR AT IWAT A7 

AT qe=TAAAT § FT.AT. 56(F), TG 14 T, 2005, FAT. 253(H), A 19 T, 

2007, .91, 1539(ar), AT 24 S, 2008, F1.4T. 3303(x), ATerE 29 w7, 2009, 

T, 2866(%), AT 27 fEwe, 2011, wrar. 3822(x) ariE 27 frwww, 2013, d@ 

FT.41. 3553(%), AT 30 femreaw, 2015 % grer st B @ an 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

ORDER 

New Delhi, the 4th January, 2017 

S. 0. 36 (E). — In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment 
(Protection) Act, 1986 (29 of 1986) the Central Government hereby makes the following amendments in the Order of the 
Government of India in the Ministry of Environment and Forest number S.0. 489(E), dated 30™ April, 2003, namely.- 

In the said Order, in paragraph 1,- 

(i) for the words “for a period of thirteen years and eight months” the words “for a period of fifteen years and 
eight months” shall be substituted; 

(ii) for said number 1 to 18 and the entries relating thereto, the following shall be substituted, namely:- 

1 Commissioner, Agra Division Chairman 

2 District Magistrate, Agra, Uttar Pradesh Vice-Chairman 

3 District Magistrate, Mathura, Uttar Pradesh Member
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4. District Magistrate, Etah, Uttar Pradesh Member 

5. District Magistrate, Hathras, Uttar Pradesh Member 

6. District Magistrate, Firozabad, Uttar Pradesh Member 

7 District Magistrate, Bharatpur, Rajasthan Member 

8. Secretary, Ministry of Environment and Forests, Government of India or his Member 
Representative 

9. Secretary, Ministry of Petroleum and Natural Gas or his Representative Member 

10.  Director General, Archaeological Survey of India or his Representative Member 

1. Municipal Commissioner, Agra Member 

12 Principal Secretary, Environment Department, Government of Uttar Pradesh ~ Member 
or his Representative 

13 Secretary, Environment Department, Government of Rajasthan or his Member 
Representative 

14 Member Secretary, Central Pollution Control Board Member 

or his Representative 

15 Member Secretary, Uttar Pradesh Pollution Control Board or his Member 
Representative 

16 Member Secretary, Rajasthan Pollution Control Board or his Representative Member 

17.  Deputy Inspector General of Police, Bharatpur Range Member 

18 Deputy Inspector General of Police, Agra Range or his Representative Member 

19.  Deputy Chief Wildlife Warden, Bharatpur Birds Sanctuary Member 

20.  Superintending Mining Engineer, Department of Mines and Geology, Member 
Bharatpur, Rajasthan 

21, Three (3) Representatives Public / Civil Society to be nominated by the Member 
Central Government 

22, Vice-Chairman, Agra Development Authority Member- 
Convenor 

[F. No. Z-20018/1/99-CPA] 

ARUN KUMAR MEHTA, Jt. Secy. 
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